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COUNCIL OF STATE. 
FriDay, 6th Marek, 1942. 

The Council met in the Council Chamber of the Council House at Eleven of the 
Clock, the Honourable the Presiden~ in the Chair .. 

QUESTIONS AND ANSWERS. 

AUTOMOBILlil ASSlIlKBLY PLANT IN Som. 
95. Tma HONOURABLE MR. V. V. KALIKAR*: (a) Is it a fact that Government 

have given permission to an American Company to start an automobile assembly 
plant in Sind' If 80, on what conditions , 

(b) Does the American Company propose to employ Indian technical per-
lIO.DD.el needed for it! If not, why not , 

(c) Is the whole or part of the capital invested by the company Indian or 
American , 

(d) Did Government make inquiries from Indian companies about the feasi-
bility of starting the plant run by Indian interests and Indian capital before 
granting permission to the American company! If not, why not' 

TBE HONOURABLE Sm ALAN LLOYD: (a) No. 
(b), (0) and (d). Do not arise. 

TBE HONOURABLE PANDIT HIRDAY NATH KUNZRU: It was stated in a 
recent communique that an American company had been allowed to set up an assem-
bly plant in Sind. 

TBE HONOURABLE Sm ALAN LLOYD: May I suggest, Sir, that it would be 
easier to deal '!ith this in reply to the Honourable Mr. Dalal's question No. 103. 
NUXBlilB OF PlilOPLlIl WHO HAVE VACATED CALCUTTA, ETC., SINCE THE WAR WI'.l'K 

JAPAN. 

96. Tma HONOURABLE MR. G. S. MOTILAL: How many people have 80 
far vacated Calcutta, Madras, Rangoon, Bombay and Assam. since the 
Japanese War' 

11m HONOURABLE MR. E. RAGHA VENDRA RAO: The Government of 
India have no information and as such evacuation as has taken place has been 
purely voluntary and has not. been conducted in connection with any pre_arranged 
and controlled scheme, it is not likely that Provincial Governments would have any 
accurate information. 

NUXBEB OF LocOMOTIVES .AND WAGONS SENT OUT OF INDIA SINCE TEE BEGINNING 
OF THE WAR. 

97. TBE HONOURABLE MR. G. S. MOTILAL: How many wagona and loco-
motives have been sent outside India since the beginning of the war ~ 

Tn HONOUB.AllLE MR. S. N. ROY: Government consider that it is not in 
the public interest to publish this information. 

-QuestiOD pu~ by the HOD. Pandit Hirday Nath KIlDZl"U. 
( 241 ) 
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STEPS TAKEN TO COUNTERACT JAPANESE PROPAGANDA. 
98. THE HONOURABLE MR .. G. S. MOTILAL: (a) What were the alluring 

promises of Japan referred to in the appeal of the Honourable Member of the 
Government for Civil Defence issued from Delhi on the 6th of February, 1942 ! 

(b) What efforts have been made by the authorities to counteract the same! 
THE HONOURABLE MALIK SIB FIROZ KHAN NOON: (a) The Honourable 

Kember for Civil Defence referred, of course, to the notorious Japanese propaga.nda. 
regarding a co-prosperity sphere in Asia under Japanese tutelage. The reaJityof 
this and the various other false promises can best be gauged from the utterances of 
those who have had bitter experience of actua.\ Japanese oppression in China., 
Manchuria, Korea and elsewhere. I would ask the Honourable Member to read 
what Madame Chiang is .reported to have said to the All· India Women's Conference 
on the 12th of February particula.dy the account which appeared in the Hindustan 
Timea on the 17th of February. 

(b) Government has taken and will take every step to provide the Press and the 
publicity organisations in this country with well authenticated evidence of what 
Japanese aggression has meant to the people of the Far East. Here again the 
Chinese themselves are the best witnesses. In the address, which I have just 
mentioned, Madame Chiang said, "They (the Japanese) will say to you' We come 
to liberate you '. But that is a lie." Speaking to the Press Conference in Delhi OD 
February the 14th, Dr. Hollington Tong, Vice-Minister of Information in the 
Chungking Government said, " At first the Japanese always use sweet words and 
say , Friends, brothers and sisters we have eome to rescue you from the fire and hell, 
and when they come they bring hell with them; that has been our experience 
during the last four and half years .......... It is not a message of brotherhood or 
friendship that they bring; it is a message of death, chilled death; it is barbarity 
and everything cruel". 
ADVERTISEMENT FOR A LADY STENOGBAPlIER BY HEADQUARTERS, EASTERN 

COMMA'IID. 
99. TaE HONOURABLE RAJA yPVERAJ DUTTA SINGH: (a) Has the 

attention of Government been drawn to an advertisement published in the 
Pioneer, dated the 27th December, 1941 (Dak edition) over the signature of the 
Establishment Officer, Headquarters, Eastern Command, Naini Tal, inviting 
applications for a "First Class Lady Stenographer" in a military office, pay 
Rs. 200-15-260 per mensem 1 

(b) Why the· services of a lady stenographer aa:e needed; and why the 
intending candidates are required to send recent photograph as mentioned in 
the advertisement 1 

Tall: HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excelleney the 
Commander-in-Chief): (a) I lay on the table a copy of the full advertisement, 
only parts of which have been quoted by the Honourable Member. . 

(b) The lady stenographer was required for an important clerical post at Head-
quarters, Eastern Command, and it was considered that in conjunction with parti-
cula.rs of previous experience and testimonials, a recent photograph would provide & 
useful indication as to the suitability of the applicant, thus avoiding the calling up 
for interview at Government expense, of a number of candidates who might have 
proved unsuitable. • 

W ANTED immediately fhst class lady stenographer able to take charge of a II6Otion in a 
JDilitary office. Previous office ellperience 68$eDtial. Pay Re. 200-15-260 per mensem. 
Apply in writing with testimonials and recelit photograph, full details of family, religion;-if 
. -ned, whereabouts of husband. Succeuful candidate will receivetr"velJing aUowanoe 
(lI8cond cl8llll). free medical attention and free quarters, if available. Probationary period 
one month, thereafter required to IIign for minimum of six months. Further details on 
applit-ation. Addreea applicatioua to Establlshment omcer, H. Q., Eastem Command, NaiDi 
Tal. 



IQUMTlOJTS AliDAXSWBBS 

RECOJIlIIBl!iDATIONS JUDE BY THE MnusTRY QF SUPPLY MISSION. 

100. Tlm HONOUlU.BLE RA.TA YUVERAJ DUTTA SINGH :. Will 
Government state the result of the reconimendations made by the Ministry of 
Supply Mission which visited India in the autumn of 1940, 80 far as the production 
of ammunition and other wa,r materials are concerned ! . 

THE HONOURA.)JLE YR. A. DE C. WILLIAMS: The Ministry of Supply Mis-
sion recommended the expansion of certain existing factories and the establishment 
of certain new factories. The Mission's projects after modification in some cases 
by His M!'..jesty's Government in the United Kingdom, to whom the expenditure is 
charged, have all been satisfactorily launched. They will result in a considerable 
increase in India's production of munitions in 1942. 

WAR SuPPLIES RECEIVED FROM THE U.S.A. 

101. THE HONOURABLE RAJA. YUVERAJ DUTTA SINGH: Will 
Govemment. state ihe total nlue of orders placed by the Indian Purchasing 
Mission in the United States of America up to date 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: The Honourable Mem-ber will 
appreciate the undesirability on general grounds of entering into any detail 
regarding war supplies received from the U.S.A. or any other source. 

On the actual point of his question it is not possible in any case to give any 
figure since the I. P. M. handles not only direct demands from this country but 
allocations to India of bulk requirements concentrated through the United Kingdom 
and in rega.rd to these no figures are available. 

RECALL OF INDIAN TRoOPS SERVING OVERSEAS. 
102. THE HONOURABLE RAn YUVERAJ DUTTA SINGH: In view of the 

grave menace to India due to war, do Government propose to bring back all Indian 
80ldiers now serving outside this country to India for the effective defence of their 
homeland. 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency the 
CODl nander-in-Chief): I would refer the Honourable Me'mber to the reply given 
by me to parts (b) and (c) of the Honourable Mr. M. N. Dalal's question No. 64, 
on Februa.ry 24th, 1942. 

AUTOMOBILE ASSEMBLY PLANT IN SIND. 
103. THE HONOURABLE MR. M. N. DALAL: (a) Are Government aware vf 

the press report, dated January 11th, stating the Government of the U. S. A. are allow· 
ed to set up an assembling plant in Sind to supply automobiles to Russia, and the 
plant will be removed when the need for the supply to RU88ia ceases , 

(b) How far are the Government of India. interested in this venture by way 
of'aid, protection, facility or subsidy' 

(c) Have Government considered the reaction of such an enterprise under 
non-Indian ownership, management and control on the. indigenous Indian 
enterp ise in the same field, if and when Government sce their way to as3ist and 
promote it! 

(d) Will Government consider the advisability of buying up this plant for 
the ma.nufacture of automobiles in this country after the need for the supply 
to Russia. ceases' 

THE HONOURABLE 8m ALAN LLOYD: (a) Government h&ve seen a press 
leport to this effect. 
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(b), (c) and (ti). This is not a commercial project and' no manufacture of" 
vehicles is proposed. These questions therefore do not arise. .A copy of a Press: 
Note, dated 30th January, 1942, which gives the facts is placeclon the table. 

THE HONOU'BABLE MR. HOSSAIN IMAM: Will Government please state-
whether it is a fact that it is only an assembly plant for RUSBian cars ? . 

THE HONOURABLE Sm ALAN LLOYD: It is an aSBembly plant, Sir, for-
American cars. 

THE HONOURABLE MR. HOSSAIN IMAM: To be sent to Russia. only or other-
theatres of war as well 1 

THE HONOURABLE SIR ALAN LLOYD: In the Pre88 Note I b.ave laid on the 
table there is quoted the statement made by the Secretary of State in the House of' 
Commons, and in that statement he referred to the scheme &8 being for the purpOIMt 
of enabling supplies from America to ourselves and Russia to be effectively used. 

THE HONOURABLE SIR SHANTIDAS ASKURAN: Will cars from tllis factory 
also be supplied for Indian defence 1 

THE HONOURABLE SIR ALAN LLOYD: That is possible, Sir. 

Pre88 Note. 

AUTOMOBILE INDUSTRY SCHEME. 

GOVERNMENT NOT INFLUBNCBD BY VBSTKD lNTEBESTII. 

Reply to Pandit Jawaharlal. 

A statement which hall appeared in the Press purporting to have been iSsned by Pandit 
Jawaharlal Nehru as Chairman of the National Planning Committee eOJ'l.tains the following: 
passages :- . 

(1) II The Eastern Group Conference still apparently thinks in terms of hldia chie1ly sup-
plying raw materials and agricultural products and big industries lIeing concentrated 
in other countries ... 

(2) " Probably the most remarkable instance of Government's policy in the industrial 
field has been the veto on development of Indian automobile industry. The reasons 
advanced are the most purile imaginable. }'or years past efforts had been made by 
the Indian industrialists to start a motor industry in Ind.ia. At last everything 
was settled, contracts were made, capital was forthcoming and alI that Waf! neces-
sary was Government's consent. One would have thought that UJ'l.iIler tile stresl 
of war requirements any Government woWd have welcomed the deye}opmeut~ 
Not so the British Government in India. It is stated they were influenced. by veHed 
interests of American motor-car industry who did not want India to develop her· 
own automobile industry. " 

(3) .. Now it appears that the American authorities are starting some kind of motor plant 
somewhere in Sind. Objections previously raised as to the diTersion of labOur .. 
etc., become now still more absurd. The 'WI'hole thing is a fantastic illustration of the 
hold of foreign vested interests." 

These statements are entirely incorrect. The Eastern Group Supply ConJJ.eil which wae 
founded as a result of the Eastern Group Conference does not purchase from India or arranp 
lupply from India of raw materials. It is concerned, save in a very few special eases, entirely 
with processed or manufactured goods. 

With regard to the second part of the statement, the consent of the Government oflndia to the-
establishment of an automobile industry was not required. What the promoters of the Bch_ 
asked for from the Government of India was a guarantee of interest o~ the capital three croree 
invested in regard to a scheme for the gradual assembly and later part mamd'aeture of automo-
biles, a contract for which had been entered into by the promoters with an ~ automo~ 
eompany- • 
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The Qovemmellt was prepared to consider the granting of certain assurances such as ~he levy 
~f imp0rl duties on motor C81'II _. rebates of the duty paid on certain imported :parts, but ai-
Ithough the JIombay Ministry had before the war provisionally offered to guanmtetl mterest on the 
oC!&pitai invested fer a peried of 10 years, subject to certain very important stipulations, the 
GoVernment of tut Province did not find itself able, after the war had broken out, to confirm 
this offer UnlEl89 tae IICheme eeuld be described as a contribution to the war effort. This, they 
were informsd \»1' the Government of India, could not be stated for reasons which have al_ 
ftady been repeatedl:r given publicity. 

I.'HE SIND SCHEME 

It may \»e added tnt at the time the details of the contract entered into by the promoter 
...nth the Amemi.can cOIqpan'y were not placed befOl"e the public and the prospective shareholders. 
A later proposal for the granting of dolfar facilities for import of machinery in connection with the 
ome IICheme depended upon the "lacing of orders by the Government of India for vehicles of a . 
"type which the Military did DOt at the time wish to introduco into the Army. 

With particular reference to the statement that the Government of India was influenced 
by vested int9l'll8t_f theAmOllicanllJlotor~ar iDdustry in any of these decisions, it may be pointed 
-out that the very contract to'which reference has been made in this statement was with an Ame. 
C'ican AutomobBe company whose types of cars were intended to be put on the market either 
.after assembly or part manufacture. 

No commercial automobile plant of any kind is being established in Sind. The position as 
-regards a certaia proposed .illBtllllatrion in that Province was fully explained by the Secretary 
~f State in a recent reply to a question in Parliament; he said :-" I presume Mr. Ammon is 
referring to the 'Plant which the United States authorities are to establish and operate in India. 
-On the lease and lend basis. The purpose of this is solely to enable supplies from America to 
ourselves and Rusa,ja to be eifectivetr used, and the manufacture of trucks, as distinct from their 
assembly an. repair,.is not.in view. i'hus in no sense can it be regarded as amounting to the 
establishment of an automobile industry and it has no bearing on the matter referred to in the 
Jatter part of the question. There are of course already several assembly plants in India. to 

.DBPABTK_T er Cf)KKBBOB. 

IV_ Delhi, Ja_u 30, 1942. 

AUro]l[(tBILE ASSEMBLY PLANT IN SIND. 

104. Tm: HONOUlWlLE RA.rA. YUVERAJ DUTTA SINGH: (a) Is it a fact 
~t AmeriOlloD. &U.t.boritiea are going to t>tart motor plant and industry in Bind or 
~lsewhere in India,and that Government have received instructions from Hi. 
Majesty's Govenunent to this effect! 

(b) Is it a fact that American vested interests in the form of new industry 
.are growing in India t Will Government give some details of these projects , 

(c) way do not ·G<wernment encourage the manufacture of automobiles 
!by Indiana ltihemsel"ea ! 

THE HONOURA.BLE SIR ALAN LLOYD: (a) The Honourable Member's atten-
-tion is inVited to my replies to questions Nos. 95 and 103. 

(b) No. 
(c) Government are prepared to encourage by ihe grant of such facilities as they 

~nsider proper, the manufacture of automobiles, when a suitable opportunity OCCUI1I. 

NUlmER tOF hmIA.N TROOPS SERVING OvlmsEAS. 

106. THE HONOURABLE MR. G. S. MOTlLAL: (a) What is the number of 
Indian officers and soldiers fiG far sent out (1) to Middle East, (2) to Burma and (3) 
;to Malay States, Singapore a.nQ-other places in the East! 

(b) How many of them lmve won distinctions ! 
(e) How many Gf them have been brought back and how IIlAoy have been 

ldlled or wounded ! 
THE HONOURABLE Ma. A. DEC. WILLIAMS (on behalf of His Excellency the 

Commander-in·Chief): (a) It is not in the public interest to reveal these figures. 
1b) Awards have been bestowed on 251 Indian officers and soldiers. 



(c) Total casualties officially reported to· date amount to- Btppl'odnately 6,900 
killed a~ wounded. These figures a.re exclusive of casualties in.. Hong Kong and 
Ma.I.a.ya. full infottmation regardiIig which has- not yet been received. 

NU!mbers of men have been brought back on leave Ol' exchanged, but I regret 
I am not in a position to give exact figures. 

NmrnER OF DOMINION TRoops AND BRITISH Tltoal"S S~· m VAJrIOUS THEA.TBE~ 
OFWA.B. 

106. THE HONOURABLE MR. G .. S. MOTlLAL: How many South Africa.n~ 
Australian and British forces are fighting in the- various theatres of war 1 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency the 
Comm'l.nd'3r.in·Chief): It is not in the public interest to give the inform.a.tion asked 
for by the Honourable Member. 

VALUE OF PURCHASES MADE BY THE SUPPl.T DEPARTM1I:Nr. 

107. THE HONOURABLE RAJA YUVERAJ OOTTA SIN"GH: Wil Govern-
ment state the approximate tota value of orders placed in India by the Supply 
Department up to date; and the value of orders placed in the di.fferent Provinces 
separately 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: A statement showing the value 
of purchases made by the Supply Department by Provinces between 1st Septem~ 
ber, 1939 and 31st December, 1941, is placed on the table. 

~men' ahowing value 01 purcha8es by Pr{)t;in.ces during tie :pe"ioa 1 •• September, 1939 '0 31_ 
December, 194J. 

Bengal. 
Madra.~ 

Bombay 
United Provinces 
Punjab 
Central ProyincEl@ 
Bind 
Bihar . 
Orissa . 
N. "' .... F. P .. ' 
A88Ilm. 
Delhi . 
Ajmer.Merwara 
AndlUIlans 
Coorg . 
Baluchistan 

. Indian States 

"tIIt&) 

(All figures are in 
thousands·l. 

Value in 
rupees. 

79,74,78 
8,98,97 

50,90,03 
35,03,24 
19,36,99 

1,52,62 
3,40,12 

11,79,02 
3,07 

43,53 
41,60 

1l,22,4-l 
98 

15,87 
74 

4,68 
6,88,8D 

2,29,97,51 



Q"KII'fIONS AND ANSWERS 

SUE CusToDY OF GoVJ:B,NJlENT. BJDOOB.Ds. 
. "" G S MOTILAL : Do Government con-; 
108. 'l'HE HONOURABLE MR. to' ~move fire-proof boxes, kept for the 

template to make arrangem: with the registration of documents and for 
:=~e=~:~ration o~cers, from places of danger to safe.. 
plaees unlikely to be affected by enemy actIon ! 

HA VENDRA RAO' The responsibility for. 
THB HONOURABLE MR. E. ~AG.. . £ P vincial Governments. 

the safe custody of such ~CordsdrelSsedpn~aril:r a.. rr8o~:e~e~~s in December, "1940. 
The Government of IndIa. 80d s l'OvmC1& red 80ssist ProVinces if· 
Te~ardmg s80fe custodTyhof recli~rds. °dif.gretedat ~~~~e;~~~!~l a:ernments were 8oble~ 
this was necessary. e rep es m ca I/.UQ ." " " 

to m80ke their own arrangements. 

BBITISH CURRENCY IN TERRITORIES OCCUPIED BY JUA-r(. 

109. Tm: HONOURABLE MR. G. S. MOTILAL: Have Government obtained 
or received any information from places occupied by Japan, as to the action taken 
by it affecting the currency of those places 1 If so, what ! 

THE HONOURABLE MR. G. S. BOZMAN: Government have no information. 

DISTURBANCES CAUSED IN BOMBAY BY SAILORS AND SOLDIERS. 

110. THE HONOURABLE MR. G. S. MOTILAL: (a) Has Government's 
attention been drawn to the reports which have appeared in several vernacular 
papers of Bombay and other places of the molestations by some s8oilors and 
Australian and Anzac soldiers ! 

(b) Wha.t steps have Government taken to prevent such incidents! 
(c) Have the soldiers concerned been punished for their misbehaviour , 
(d) Why are the sailors and soldiers allowed to move out of military 

areas 1 

HIS EXCELLENCY THE COMMANDER·IN-CHIEF: (a) to (el). Government 
ha.ve had their 8ottention dr80wn to reports which halve 8oppe8ored in the public press 
fro'Dl time to tlme of disturb80nces caused in Bombay 80nd elsewhere by sailors 80nd 
soldiers. They ha.vc· issued instructions to all military authorities to take, in con-
sultation 80nd co-operation with local civil and police authorities, 80ll the necessary 
steps to prevent the occurrence of such disturbances. 

NUMBER OF AUSTRALIAN TRoOPS IN INDIA. 

Ill. THE HONOURABLE MR. G. S. MOTILAL: What is the number of 
Australian soldiers in India! 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: None 80t present. 

NUMBER OF INDLul TRoops IN MALAYA. 
112. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What was the 

total number of Indian troops in Malaya including Singapore ~ Were any of 
them evacuated before the fall of Singapore 1 If so, how many '?-

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: I regret I cannot supply 
the inform8otion 80S it is con8idered that it would not be in the public interest to do 80. 
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Tm: HONoUBABLB PU'DIT HIRDAY NATH KUNZRU: But we have been 
~ld through the newspapers of the to~l number of troops captured by the Japaneee 
in Singapore. 

TilE HONOURABLE TIlE PRESIDENT: May I draw your attention to the 
Standing Order which says that there should be no argu'ments at the time of puttiDa 
aupplementary questions. If you have put any definite question and it has beea 
answered I cannot allow any more questions. 

TIlE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are we not to be 
"anowed to put supplementary questions' 

bE HONOURABLE TilE PRESIDENT: I am bound by the Standing Orders 

"TilE HONOURABLE PANDIT HIRDAY NATH KUNZRU: If that is so, Sir, 
I decline to put any further questions .• 

TilE HONOURABLE THE PRESIDENT: No. 113, the Honourable Flmdit 
Kunzru. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I decline to put the 
',9uestiOlh Sir. 

"NUMBER OF CASU~TIJIlfil .ulQ~G UPJ.U" TaoOl'S IN MALAYA. 

113. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) What was 
"the total number of Indian soldiers who were (a) killed and (b) wQ\mded ill 
Kalaya including Singapore i 

(b) Have lists of Indian soldiers who died in Malaya been published in the 
Government Gazette t If not, why not i 

• HIs EXOELLlIlNOY THE COMMANDER-IN-CHIEF: (a) and (b). Full informa-
tion is not yet available, but such information as is received is being published frcnn 
time to time . 

.ABlr.ANGEMENTS )lADE IN CONNECTION WITH Ev AOUATION OF INDIANS FBOJ[ 
MALAYA. 

114. THE HONOURABLlIl PANDIT HIRDAY NATH KUNZRU: What were 
the arrangements made to evacuate Indiani from Malaya and what wa.s the total 
number of Indian evacuees excluding Indian sold :ers , 

THE HONOURABLE MR. G. S. BOZMAN : The Government of the Straits Settle-
ments entrusted the issue of tickets to a local committee of Indians. So far as I 
am aware aU available ships leaving for India were used for the purpose. 

Information regarding the number of Indians, other than soldiers, evacuated 
from Malaya to India has been called for and a statement will be laid before the 
House when it has been obtained. 

RACIAL DISOBDIINATION IN EVAOUATION .AB.RA..NGEJlENTS FROM PENANG. 

115. THE HONOURABLlll PANDIT HIRDAY NATH KUNZRU: (a) Is it a fact 
that almost all Europeans in Penang were evacuated before its occupat.ion by 
the Japanese 1 " 

(b) Is it also a fact that not merely no facilities were allowed to Asiatics 
for evacuation. but that steps were taken to prevent them by force from 
~ the ship meant for the evacuation of the Europeans i 



QUESTIONS AND ANSWBRS 

(c) is it further a fact that the authorities refused to allow even Asiatic 
ladies to be ev&CU&ted in the ship referred to above' 

THE HONOUBABLBMR. G. S. BOZMAN: (0) and (6). TheHonourableMember 
will appreciate that it has been Impossible to obtain any official information.. Gov-
ernment have however seen press reports which tend to substantiate the suggestion 
in the question and a statement reported to have been made by the Govemor of the 
Straits Settlements on the 20th December indicates that there was some breakdown 

. in the civil administration. Reports received from evacuees from Singapore also 
i80 to confirm this. 

(c) I have not received any specific complaints regarding the evacuation of women 
folk from Penang. 

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE TABLE. 

SECRETARY OF THE COUNCIL: Sir, in pursuance of rule 25 of the Indian 
Legislative Rulcs, I lay on the table copies of the Bill to extend the date up to which 
certain duties characterised as protective in the First Schedule to the Indian Taritr 
Act, 1934, shall have effect, which was .passed by the Legislative .Assembly at its 
meeting held on the 5th March, 1942. 

RESOLUTION BE DISPOSAL OF HORSES UNFIT FOR MILITARY SERVICE. 

*THE HONOURABLE HAjI SYEn MUHAMMAD HUSAIN (United Provinces 
West: Muhammadan): Sir, I beg to move the following Resolution :-

.. That this Council recommends to the Governor General in C01mcil that the hors~ in use of 
the military not required for their purposes be sold at a fixf"d price or by auction except such 
horses which are not serviceable for any purpose instead of being shot. " 

Sir, I 15m not going to make a very long speech on this subject. From whatever 
point of view you take this, it is advantageous both for the people, for the poor honea 
as well as for the Government. In military there are some horses which are 
quite young· and they can serve anywhere else except in cavalry or infantry, because 
some of the horses do not stand in a line. Others are quite capa.ble of giving service 
although they might not be quite fit for military service. If those horses were to 
be sold, it would fetch a considerable sum of money which might be utilised for W&l' 
purposes. Moreover in the present condition they will be very useful for those people 
who cannot keep a motor car 'now because of petrol rationing and it may be that as 
we go on it ma.y not be possible even to get sufficient petrol to keep a motor car 
battery in order. Therefore it is all the more necessary that all such horses that are 
not required for military purposes which are- fit to give other service should be sold 
either by auction or by fixing a particular price. It is said that the horses are not 
properly treated by their owners if they are sold; it is not proper that they should 
give any more service. In my Resolution I ha:ve put an exception" except such 
horses which are not serviceable for any purpose". That category is covered by this 
exception. If there are horses which are not serviceable for any purpo&e, it is quite 
true that the destruction of those horses is quite proper. 

With these few words, Sir, I beg to move this Resolution. 

HIS EXCELLENCY THE COMMANDER·IN·CHIEF: Sir, the position of Govem-
ment is this. A horse above the age of 15 is unfit for military service. Such horses 
are destroyed. Other horses rendered unfit for military service due to disease; 
accident, or viciousness are also destroyed. This latter class may be considered &II 

.Not COlTC(lted by 'he HonOllrable Member. 
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unfit not only for military but for other uses as well. In the case of horses below 
15 years of age which are rendered surplus to requirements and which are in fact fit 
for military service, they are not destroyed. They are utilised in services other than. 
military; for example, by sale to military officers, with a lien by Government to recall 
the horses if required; by sale or gift to Provincial Mounted Police; by issue on loan. 
W Provincial Governments, by issue to certain Indian State Forces; in the case of 
mares, by sale to horse and mule breeders in the breedmg areas controlled by the 
Army Remount Department; by maintaining them as a reserve to meet normal and. 
war wastage, and so on. At present, the position is that there is no surplus of horses 
fit for military semce, that is to say, there are no horses" in use of military not re-
quired for their purposes". The matter, therefore, is of academic interest at pres(·nt .. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) :: 
I agree with His Excellency the Commander~in-Chief-after the statement made by 
him that there are no horses at the moment to which the provision of being shot. 
can be applied-that this Resolution is of academic interest. I should like to know 
whether there is still a cavalry division maintained by the army; because we were· 
made to understand that all our cavalry has been mechanized as recently as the· 
28th of February when the Budget was being introduced. We had all this organisa-
tion in Sargoda district and other places of horse breeders for the army. What we 
were anxious about was that the supplies which are still coming from the breeders· 
and not required in the army might be shut down. It is to avoid that contingency 
that this Resolution has been moved. I should like if possible some more light 
may be thrown on this subject. 

THE HONOURABLE MALIK SIB FIROZ KHAN NOON (Leader of the House) ~. 
Will you please repeat the last sentence! We did not catch it. 

THE HONOURABLE MR. HOSSAIN IMAM: The first question is whether the· 
horses which are being bred in the Punjab for the army are being utilised for the army 
or not; secondly, if they are not being utilised, what happens to them 1 

THE HONOURABLE MALIK Sm FIROZ KHAN NOON: The horse breeding-
oolony in Sargoda has been abolished. Four thousand mares are no longer tied! 
down under horse breeding conditions. 

THE HONOURABLE THE PRESIDENT (to the Honourable Haji Syed Muhammad' 
Hus~): Do you wish to press this Resolution to the vote 1 

THE HONOURABLE HAJJ SYED MUHAMMAD HUSAIN: No, Sir. In view 
of the statement of His Excellency the Commander-in-Chief I do not think it is. 
neeessary to press this Resolution. In fact I take it that the spirit of the Resolution 
is accepted. 

The Resolution was, by leave of the Council, withdrawn. 

RESOLUTION RE SUPPLY OF HINDI .A....~D URDU BOOKS TO THE HINDI 
SAHITYA SAMMELAN AND THE ANJUMAN TARAQQI-I-URDU. 

'I'm: HONOURABLE MR. P. N. SAPRU (United Provinces Southem: N~ 
Muhammadan): Sir, I desire to move the following Resolution :-
. " That this Council recommends to the Governor General in Council to take step!! to 80 modify 

the·law as to ensure that a copy of every work printed in the country in Hindi ill supplied to the. 
Library of the Hindi Sahitya Sammelan and of every printed work in Urdu 'to the Anj\lmaa 
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Taraqqi-i-Urdu, in the same manner in which the works printed in Great Britain are pmcnted 
to the Library of the BritishMuseum, the BodJeian and the Cambridge U~versity Library_ ,,.. 

Sir, even in :war time I think it is permissible to tum away from severely political 
subjects and devote one's self to subjects which promote the. cultural development of 
the nation. Hindi and Urdu are the two principal languages of Northern India. 
They have vast literatures, growing literatures and they need development and 
encouragement and their cultural value cannot be ignored.. These two institutions· 
which I have mentioned, namely, the Hindi Sahitya Sammelan and the Anjuman 
Taraqqi-i-Urdu stand for the development of these two la.nguages. The Hindi 
Sahitya Sammelan is an institution of an all-India. character and it has been. 
functioning for the past 30 years and has done much to promote the development of 
Hindi literature. It has behind i~ the personality of Babu Purshotamdas Tandon 
who was the Speaker of the United Provinces Legislative Assembly. It has the 
active support of Pandit Mada.n Mohan Malaviya and Pandit Madan Mohan Malaviya, 
and Mahatma Gandhi are among its ex-Presidents. Seth Jamnalal Bajaj was also· 
one of its ex-Presidents. The other ex-Presidents of the body are Babu Rajendra. 
Prasad, Pandit Shri Dhar Pathak, the great Hindi writer, Babu Sampuranand, 
Seth Govind Das, Shri Ajudhiasingh, Dr. Shamsunder Das, the great Hindi literary 
critic, Pandit Padamsingh Sharma, and it has the patronage and support of His. 
Highness the Gaekwar of Baroda, His Highness the Maharaja Scindia and the 
Honourable the Maharajadhiraja of Darbhanga. His HighneBB the Maharaja of 
Indore opened its session which was recently held at Indore. The Sammelan is re-
cognised by all literary Hindi men as the central organisation for the spread and 
progreBB of Hindi literature and its activities embrace the whole country. It con ... 
ducts examinations and its endeavour has been to form the nucleus of a Hindi univer. 
sity. It has published many books of great value and in its examinations nearly 
40,000 students sit every year. It has about 500 centres for its Hindi examination& 
all over the country and it celebrated its 30th anniversary at Abohar under the pre-
sidentsbip of the Vice-Chancellor of the Allahabad University, Pandit Amarnath. 
Jha. 

I shall turn now, Sir, from the Hindi side to the other orga.nisation named by me 
in my Resolution, the Anjuman Taraqqi-i-Urdu. This organisation, or this institute 
ion, the object of which is to popularise Urdu literature, was established somewhere in, 
1903. It has its headquarters in the imperial town of Delhi. It has an annual 
income of about Rs. 80,000 and it has a general reserve fund of about Re. 50,000. 
I understand, Sir, that the Anjuman Taraqqi-i-Urdu has been given land by the 
Delhi Administration for building purposes. Its President is Sir Tej Bahadutt' 
Sapruand its Secretary is the most distinguished Urdu scholar living in this country. 
Dr. Abdul Haq. It has a library and it has the patronage of His Exalted Highnes .. 
the Nizam of Hyderabad. It has affiliated to it some educational institutions in 
Bihar, Madras and, from the Urdu-speaking point of view, certain other backward 
parts of the country. It publishes books also_ 

Sir, recently it will be within the recollection ofthe House that the distinguishe~ 
Vice-Chancellor of the Delhi University, Sir Maurice Gwyer and the Educat.ional 
Commissioner with the Government of India, Mr . John Sargent, stressed that for' 
the Tery purposes for which the democracies are fighting ihis war it is necessary that 
there should be planning in education, that there should be planning-if I may use' 
that word-in culture and that money should not be stinted for cultura.l advancement 
and an advancement in education. Now, Sir, I am not asking Government here-
for a grant. What I am asking them to do is to follow the British example. Sir,. 
in England under the Copyright Act of 1911-it was I think amended in 1932-
se.cti?n 15, the publisher of evex:y- bo?k publis~ed m ta~ United Kingdom is required! 
WIthin one month after the publicatIon to deliver at Ius own expense .. copy of the-
boo~ to the Trustees ?f the :Sritish Museu~, who have to give a written receipt 
for It_ He has also, if & wntten demand 18 made before the ~xpiration of twelve. 
months after publication, to deliver within one month after receipt of that written. 
demand a copy of every book published. to the ~ollowing other libJ:Q.ri.es·, namely, tl1& 
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13odleia.n Library, which, as Members of the House know, is the great library of 
>the Oxford University, the University Library, Cambridge, the Library ofthe F&eulty 
-of Advoca.tes at Edinburgh and the Library of Trinity College, Dublin, a.nd, subject 
1;0 certain provisions of section 15 of the Copyright Act, the National Library of Wales. 

Now, Sir, the Copyright Act section goes on to say that in the case of an encyclo-
opa.edia., newspaper, review, magazine or work published in a series of numbers or 
-parts the written dema.nd may include all numbers or parts of the work which may be 
-.ubsequently published. I think, Sir, there was an amendment of this Act in 1932, 
4mt so far as this section is concerned it was not substantially amended and the 
position is that in England the writer or the publisher of a book is required to supply 
~opies of the book for the benefit of the Bodleian Library, Oxford, the University 
Library, Cambridge, the Library of the Faculty of Advocates at Edinburgh, the 
Library of Trinity College, Dublin, a.nd, subject to certain restrictions, the National 
Library of Wales. 

Now, Sir, I find that there is no similar provision in the Copyright Act of this 
~ountry. The only provision which we have, I think, in the Indian law is in the Press 
and Re2istration of Books Act, and I will invite the attention of the House to section 
'9 of that Act :-

.• Printed or lithographE'ld copies of the whole of every book which shall be printed or litho. 
graph ed in British India after this Act ahaH come into force, togetber with all mapB, prints or 
.other engravings belonging thereto, finished and coloured in the same manner as the best copies 
.ofthe same shall, notwithstanding any agreement (if the book be' publi.hed) between the printer 
and publisher thereof, be delivered by t.he printer at such place and to such officer a~ the Local 
Government shall, by notiflcation in the official Gazette, from time to t.ime direct * * * * .. 
'This provision is not for cultural advancement. It is for, if I may use the word, 
politioal espionage. The object of my Resolution is that these two organisations, 
which are the principal institutions for the furtherance, progress and development of 
~he two principalla.nguages of modern India, languages which are understood alme3t 
throughout the length and breadth of this country, should be helped to be able to 
build up decent libraries. For this purpose, they shOUld have available every book 
~t is published in this country. The change of law in this direction will not impose 
.any hardship on the publisher. He can surely spare one copy for libra.ries of this 
.character . 

It may be said that if t;,e principle of this Resolution is accepted, then similar 
-ela.ims will be made by other organisations and institutions which are working for 
'the promotion of other Indian languages. I would not deny to institutions or or-
;ga.nisa.tions working for the development of other languages the right which I 80m 
ela.iming for these two languages in which I 80S 80 person belonging to Northern India 
.am particularly .in~rested. We have had a remarkable development in these two 
lJ&nguages during the last 20 or 25 years. Many books of scientific value have been 
published both in the Hindi and the Urdu languages. Their literatures have im-
!proved. I am not a student of Urdu. I happen to be acquainted with Hindi. 
1 like to read Hindi occasionally and I find that in recent years we have produced 
o:aome very fine writers of fiction, of poetry, of psychology, history, and so on. You 
have only to take up a Hindi magazine and see how varied are the subjects dealt 
,with in that magazine. If we wish the culture which we have imbibed in our English 
,.chools and colleges to filter down to the masses, it is clear that we must work 
tthrough the Indian languages and therefore this Resolution is intended for the 
.<levelopment of Indian languages. I may mention that the idea of this Resolution 
-was suggested to me by the address of Pandit Amamath Jha as President of the 
:Hindi Sahitya Sam,ttl.elan. In his Presidential address he suggested that there was 
-need for a change of the law on the lines of the British Copyright Act. The authority 
-of these organisations is not open to dispute. They are the two leading organisations 
for the prom~tion of these two languages. There are other organisations, I know, 
and if the benefit of the Copyright Act amendment can be extended to them, I have 
-,"0 objection. These two organisations are the moSt authoritative orga.nisa.tions of 
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the tw~ languages. Hindi writers look to the Sahitya Sammelan just as French 
writers-I do not say that we have reached the same stage of development as the· 
French languag&-look to the French Academy. They look upon it as an institution. 
'Whose approval of a work marks them a big writer. 

With these words, Sir, I would commend this non-controversial R~olution in· 
war time to the acceptance of the House. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) :: 
Mr. President, I have great pleasure in supporting the Resolution which has been· 
moved by the Honourable Mr. Sapru. I do not think it is necessary for' 
me to inflict a long speech on the House. But I do welcome this Resolution as it:· 
shows essential unity between the two languages oflndia.. It is a welcome coincidence 
that the PresidentBofboth the organisations, one for Urdu and the other for Hindi, 
are Hindus and from the same city of Allahabad. The Anjuman Tara.qqi-i-Urduil-
under the distinguished Presidentship of the Right Honourable Sir Tej Bahad_ 
Sapru and the Hindi Sahitya Sammela.n under that of Dr. Ama.rna.th Jha. Sir, the· 
demand in this Resolution is one which would not cost the Government anything~ 
They have only to make the necessary amendment in their Act in order to make it 
po88ible for these national organisations to receive the publications. The law as it. 
stands at present is administered by the Provinces and it has no all-India. effect. 
The copies that are published have to be delivered under the orders of the Local' 
Government and they apply only to the locality of that particular Government. For 
instance, if the Delhi Administration were to pass an order that a copy of all publica-. 
tions in Urdu should be made over free of charge, it will have effect only in the 
Delhi area and it will not apply to other areas. It is, therefore, necessary that a. 
LOmprehensive amendment should be made so that the Government of India may,. 
by ita action, make it compulsory for all the printers and publishers to, make over&. 
copy of the publication. In this connection I should like to remind the House that. 
the Anjuman Taraqqi-i-Urdu, starting from a humble beginning 39 years ago, has· 
now become a very extensive organisation. It has 232 branches, 64 night schools 
aDd it has published 170 books. It publishes three papers; one is a quarterly 
known as Urdlu of 150 pages; the other is a monthly publication called" Science" oC' 
M pages; and the third Hama,;, Zaban, "My Language", a fortnightly publication. 
There are 18 members of this organisation which contains such distinguished people. 
in addition to the Right lJonourable Sir Tej Bahadur Sapru, as Dewan Bahadur' 
Raja Narendra Nath, the President of the Hindu Ma.hasabha, Punjab, Ra.ja Sir 
Daya Kiahen Kaul, Colonel Sir Kaila.shnath Haksar in addition to others like Hi •. 
Excellency Nawab Colonel Hafiz Ahmad Sayed, Khan Sahib of Chhittari the Prime 
Minister of Hyderabad. Sir, an organisation so distinguished and so honoured ought. 
to get the moral support of the Government in whatever way they can possibly give it. 
I do hope the Government will see its way to accept this Resolution and give their 
help to this organisation if they require it and, when there is enough, to gh e money. 
. *THE HONOURABLE HAJI SYED MUHAMMAD HUSAIN (United ProvinCei 

West: Muhammadan): Sir, the object of this Resolution is so good from the 
point of view of the languages and culture of India that it does not require a good. 
deal of support. I am sure that every Member of this House would support this· 
Resolution. To printers the sacrifice of a copy or two will not be too great. Besides, 
it will be useful to the writers as well as to the publishers. These two in.stitutions not 
~y merely encourage language which they support, but also they criticise publica.-
tions and pass opinions on them, and I am quite certain that institutions like these· 
which have such eminent scholars on .them provide valuable criticism on publica.-
tions and so help to improve the tone of the language which will iII. consequence be 
benefited. If we tum to section 9 which my Honourable friend has just read we· 
find that a very slight amendment where it is written- '; 

II There ought to be delivered by the printer at such place and to 8Wlh officer &8 the Local 
Government shall, by notification in the Cfficial Gazette, from time to time direct and free of" 
ezp8DtIe to the Government". 

·Not corrected by the Honourable Member. 
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[Haji Syed ,.Muhammad Husain. ) 
made as follows-- -', 

THE HONOURABLE THE PRESIDENT: You had ample time; why did you not 
~ve notice of an amendment 1 

THE HONOURABLE HAJJ SYED MUHAMMAD HUSAIN: It is not an amend-
ment, Sir. 

THE HONOURABLE THE PRESIDENT: You want to add a few words 'to this 
Resolution 1 

THE HONOURABLE HAJJ SYED MUH.A.MMAD HUSAIN: No, Sir. I only 
4I&y that if,as is said in this Resolution, the Government·were to improve this section 
in the Act the purpose of the Resolution will be served. Section 9 was read by my 
Honourable friend, who said that a similar provision to that which exists in England 
.also exists in the Indian Act with a certain omission, namely, that certain Libraries 
.are mentioned in the English provision and there is no such mention in our Act. 

THE HONOURABLE THE PRESIDENT: You do not want to make any altera-
:tion in the Resolution 1 

THE HONOURABLE HAJJ SYED MUHAMMAD HUSAIN: No, Sir. 

THE HONOURABLE THE PRESIDENT: You only want to bring this point to 
:the attention of the Government Me.mber ! 

THE HONOURABLE HAJJ SYED MUH.A.MMAD HUSAIN: Yes, Sir. 

THE HONOURABLE MR. J. D. TYSON (Education, Health and Lands Secre-
tary): Sir, I shall be very brief. I have listened with interest, and I may say 8. 
,good deal of liIympathy, to what has been said by my Honourable friends Mr. Sapru 
and Mr. Hossain Imam and the Honour8lble Mr. Muhammad Husain in support of 
.this Resolution. I may say at once that I agree, broadly speaking, with the statement 
-of the law as it stands in England and in India wh,ich has been given by the 
.Honourable Mr. Sapru and I would agree also with Mr. Hossain Imam that if we are 
going to have legislation on this subject it would be very desirable that it should be 
'Central legislation. Otherwise the object might be defeated. I am not quite clear 
whether the Honourable mover of the Resolution intends that it should apply to 
newspapers. I am not sure that the English law applies to newspapers, but I should 
like him to indicate whether he intends his Resolution to cover the case of 
newspapers or only the case of books and pamphlets and maps and such like. 

THE HONOURABLE MR. P. N. SAPRU: I would have monthly periodicals-
:included but not daily newspapers. 

THE HONOURABLE THE PRESIDENT: Will you draw the line at weeklies t 
THE HONOURABLE MR. HOSSAIN IMAM: Weeklies will be excluded, Sir; 

-only monthlies and quarterlies. 

Tm!: HONOURABLE MR. J. D. TYSON: I think I know what the Honourable 
:Member is aiming at. Now Sir, it would be quite possible to have CentrallegislatiOll 
·on this subject under item 17 of the Concurrent List tinder the Government of India 
Act-CI Newspapers, Books and Printing Presses". I think we can certainly amend 
-the Press and Registration of Books Act. But of course our custom. in legislating 
in matters that concern the Concurrent List, our invariable practice is to oonsul. 
ProvincialGovernment& first. , Tbe-Provinoial Governments would have-1;o hancHe 
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the implementing of any legislation, and therefore there js a double reason ·why in a 
-matter of'this kind we should consult Provincial Governments before we commit 
-ourselves to Central legislation. There is a further reason, Sir, why we should refer 
the matter, lfthe House passes the Resolution, to Provinoial Governments. I do not 
doubt for one moment the status of the two sooieties mentioned by the Honourable 
mover. But I am apprehensive, as he foresaw, that a Resolution of this kind may 
:g~e rise to other claims, certain1! as regards other languages. in India and 
-other literatures, and even possIbly there may be other claIms 8S regards 
Hindi and Urdu. For that reason also a proposal for legislation should obviously 
be sent to Provinoes for their opinions, so that if we have legislation it should be as 
far as possible oomprehensive. Toat, Sir, is really all I have to say. The Reso-
'lution as it stands would commit us, if we aooepted it, to modifying the law so as to 
t)nsure that a copy of every work was by law to be sent to these two assooiations. 
Therefore, Sir, I regret we cannot accept the Resolution as it stands; but we shall 
·certainly not oppose the Resolution moved with suoh eloquence and moderation by 
my Honourable friend. So far as Govenunent benohes are oonoerned, we should 
..leave it to a free vote, and if the Resolution is aooepted by the House the oourse we 
'shall adopt and whioh I have already indicated is that we shall immediately send 
it to the Provinces to see their reactions. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Mr. President, I am glad to see that my 
HonouraHe friend the Eduoation Seoretary has been good enough not to oppose 
this Resolution, but I must oonfess that I found his reply very disappointing. There 
'is no doubt that the formalities required by the division of India into several provinces 
have to be gone through by the Government of India and that the information that 
they require can be obtained only through the Provinoial Administrations. But 
I had hoped that my Honourable friend will not merely refrain from opposing the 
Resolution but express his sympathy with the demand oontained in it. 

THE HONOURABLE MR. R. H. PARKER (Bengal Chamber of Commerce) : He 
:said so. 

THE HONOURABLE MR. J. D. TYSON: If I may recall, Sir, my opening words 
were that I had listened with interest and with a good deal of sympathy. 

THE HONOURAJU,E PANDIT HIRDAY NATH KUNZRU: I confess when 
I took that in relation with what he said at the end and what he said in the course 
()f his speeoh I felt that that was merely a formal assurance. He will pardon me if 
I am doing him an inj ustioe, but the whole trend of his speech seemed to J;lle to be 
non·oommittal. For instance, he referred to other associations that might exist 
in other provinces and which might ask for a right similar to that which this Resolu-
irion proposes to confer on the Hindi Sahitya Sammelan and the Anjuman Taraqqi-i-
Urdu. There are undoubtedly associations oonneoted with the development of 
Indian literatures in various parts of India, in Maharashtra, in the Canarese-
speaking areas, in the Tamil-speaking areas, in the Telugu-speaking areas, in 
Bengal, and so on. Now, if an important institution conneoted with eaoh language 
asks that it should be allowed the same facilities which this Resolution rroposes that 
the two institutions conneoted with Hindi and Urdu should enjoy, I do not see 
how the position of the C'..overnment of India would become more difficult. If my 
Honourable friend is in sympathy with the demand made in this Resolution, if he 
is in aocord with the prinoiple underlying it, he should be prepared to treat other 
important organisations in the same way in connection with books dealing with the 
literatures which they represent. I think it is one of the most important signs 
of the national awakening in India at the present time that a great deal of attention 
;is being paid to the oultural development of the people through their own languages. 
Whell I viBit any provinoe I aJways make it a point to find out whethEll" there is any 
.association ther~ who!J8 object i~ is toat/mdardise and, develop the ~ge a.ud 
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persuade the people to adopt one form of speeoh which all cultured people and th..-
people in general might equally use. Sir, I will not do my Honourable friend the· 
injustice of supposing that he can be opposed at heart to such a Resolution or can. 
have no sympathy with it ; but he has spoken to us purely as an official when I shouldl 
bave thought that as a man belonging to a country which has done great work for-
the development of its language he would adopt a bolder and more sympathetic 
attitude. I am sure that my Honourable friend Mr. Sapru will be glad that he has-
received even such support as he has fi'om the official side and we shall all hope that. 
as a result of the inquiries which the Government of India propose to make they will 
be able to modify the existing legislation in the direction suggested by my Honourable 
friend Mr. Sapru. 

THE HONOURABLE MR. J. D. TYSON: On a point of explanation, Sir. May r 
8&y that we cannot accept this Resolution--

THE HONOURABLE THE PRESIDENT: You will have another cha.nce of' 
reply if you will kindly wait till Mr. Sapru has finished. 

THE HONOURABLE MR. P. N. SAPRU: Sir, the Honourable Dr. Kunzru has· 
dealt with the speech of my esteemed friend the Honourable Mr. Tyson. He hu· 
no doubt intimated that he has a good deal of sy'mpathy with the Resolution but 
he is not prepared to accept the principle of this Resolution without reference to 
Provincial Governments. That is the position that he has taken up. I think, 
Sir, that a lead in this matter ought to be given by the Central Government~ II 
you want uniformity in this matter there should be Central legislation; and after 
all we have certain advisory bodies, the Central Advisory Board of Education, and 
we have, though it is not directly under governmental control, we have the Inter-
universities Board. Therefore there ought to be no difficulty in ascertaining what 
the views of the Provincia.l Governments are. So far as the status of these organi. 
sations are concerned, there is no doubt about that. So far as the Hindi Sahitya 
Sammelan is concerned, some of the most eminent names in Hindi literature ar&-
connected with it. Swami Shradda.na.nd wu connected with it and it has, as I 
pointed out, the patronage of many Ruling Princes and that its Secretary is proba.bly 
the most eminent living Urdu scholar in this land, Dr. Abdul Haq. A difficulty 
pointed out by Mr. Tyson was this that we have in this country a number of other 
la.nguages and they may have similar IIo8BOciations and they will also claim simila.r 
rights. I would like those rights to be extended to those IIo8BOciations also and 
euitable provisions can be made in the law as was pointed out by Mr. Muhammad 
Husain. I mean very simple amendlnents in the law will meet the requirements ot 
the situation. 

Sir, I should like the House to treat this as a cultural Resolution and I should' 
12 NOON. 

like the Houl,le to expre8B its sympathy with those who are work. 
ing in the fields of Indian languages and therefore I should lik&-

this Resolution to be put to the vote. I should like to feel that the Council of State 
has expressed its sympathy with Indian literatures and with those who are work. 
ing in the fields of Indian literatures. Literature, Sir, interprets life and it interpret.. 
life, I think, even in war time. I should like every Member to feel that he is doing 
his duty by the literatures of this country by voting for this Resolution. There-
fore I should like this Resolution to be put to the vote of the House. 

THE HONOURABLE Sm A. P. PATRO (Nominated Non-Official): Do yoU! 
include such ancient institutions like the Telugu Academy and the Tamil Academy 
in the scope of your Resolution! 

THE HONOURABLE MR. P. N. SAPRU : I do not know if they a.re ancient bu~ 
I will accept my Honourable fri811d's word and I should be wiDing to give the':m my 
mpport just a.a he would he willing. I am mre; to give me his support. 
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THE HONOURABLE MR. J. D. TYSON (Education, HeaJth and L.a.nda S~re
tary): I should perhaps make it clear, in view of what has fallen from Pandit 
Kunzl'U, that·we do not as a matter of fact legislate in the ConcUrrent List without 
consulting the Provinces. If we acoopt this Resolution we comblit ourselves to 
legisla.ting in the Concurrent List without the neceMarY'reference to the Provinces.' 
Secondly, we should be confining our legislation to Hindi and Unlu· literature: 
Why should my Honourable friend consider me so poor. and apathetic a BengalI 
that I should deny my own Province the privilege of sharIng ia the be,nefits of legis-
lation of this kind' We in Benga.l a.re very proud of our oWn la.nguage, so why 
should Bengal not share in anything of this kind that is going 1 ' 

THE HONOURABLE THE PRESIDENT: It is not necessary to read this·ll.eso-
lution a second time. . I will put it to the vote. 

Question put and Motion '&dopted. J 

INDIAN COMPANIES (AMENDMENT) BILL. 
THE HONOURABLE MR. R. H. PARKER' (Bombay Chamber of .Commerce):: 

Sir, I move :-
.. That tho Bill further to amend t·h .. IildiBIl Companic~ Act, ItHa; 'be taken into considera-

tion." '. , 

I was unoffici~lly accused yesterday by an official Mtfnlber of the Ho~ Of 
baving exceeded my postcard size in speeches. Well, I will try not to do so today. 
I want to draw particular attention to a few points that there are in the Statement 
of Objects and Reasons. At the bottom' of the first paragraph it says :-

........ it is now possible for a company'to carry out a scheme' for the tranSfer oft he 'Wbole 
of its assets and undert aking and for dissolut ion by proceedings und8ILSlPCtj(lft 158, which "'q1!it!> 
R far less stringent majority than is required by section 51, the relatively less important mattel' 
of consolidation or Bub-division of the capital of a com~ny can only be effected thrnugh th .. 
machinery of the latter section". . 

Well, I have spent about ten years or rather more of my life being a doctor 
of sick companies and you do find that there are cases where a particular provision 
of this nature stops you from doing something which is entirely for the good of 
everybody. This Bill in effect proposes to introduce what is really a ddmocratic 
principle. As the provisions of the Act now stand those people who do not vote 
at all have really more power than the people who vote and you get into this ridi-
culous position that you might get 74 per cent. of the shares being represented for 
a Resolution and 26 per cent. not voting at &ll and the 26 percent. will be able to 
carry the day as opposed to the 74 per cent. who definitely believe that a certain 
thing ought to be done. That, I think, is rather.a ridiculous situation and it was 

i considered so by the Greene Committee. Sir Wilfrid Greene, the Chairman of tl. 
Committee, was probably the ablest Chancery lawyer of our time and I think what 
he thought was right and that we can reasonably support. 

Sir, I move. 

THE HONOURABLE SABDAB BAHADUR SOBHA SINGH (Nominated Non-
Official): I have great pleasure in supporting the Honourable Mr. Parker's Motion 
that the Bill to amend the Indian Companies Act be taken into consideration. :rhe object of this Bill is to facilihte the reorganisation of the companies. It 
IS quite a simple thin~ 110'3 Mr. Parker has expla.ined. Under the exisiina Act it 
o,ften becomes very difficult to make even a little change. One bas to g;to the 
8lareholders and 26 per cent. of them may be absent or silent, and you cannot d'l 
anything. While the proposed Bill softens the existing provision it has the merit 
of not making reorganisation too easy. Such 110 mea.·ure is· of great help to the 
e<.>mpanies at the present juncture when increased industrial and commercial acti. 
ntiea call for some kind ofrea.mmgement. Further, the English.Jaw baa _ heeD 

II 
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amended to suit the present. day requirements and the proposed amendment is . 
on the same lines. As the Honourable Mr. Parker has explained there is nothing 
underneath the Bill. The amendment proposed is very much desirable and I give 
my full support to it. 

THE HONOURABLE MR. M. N. DALAL (Boml,ay: Non-M'lhamma.danl: Sir, 
I rise to supprt this Motion. As the law st!LIlds, section 54 and section 153 are over-
lapping and to clarify the law I think the best thing to do would be to drop sec-
tion 54. This has been done in England when the Companies Act was consolidated 
in 1929, and I am surprised that the Indian- Companies Act still retains the archaic 
and impracticable section 54 on the Statute-book. I say impracticable because 
three-fourths majority of all the shareholders of a giv~ class, no matter whether 
they are present. or abs~nt at a meeting, is in fact impossible of attainment. I 
therefore support the Motion. 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southem: Non- .. 
Muhammadan): Sir, on behalf of our party I desire to support this amendment. 
I think it is a healthy amendment. It will imp,rove the Companies Act and it will 
bring it into line with the recommendations of the Greene Committee and with 
the law as it is in England. Three-fourths ma.jority of a claB8 is an impossible 
requirement and it is very difficult under the present section 54 for companies 
to reconstruct themselves. I desire to accord my support to this. 

THE HONOURABLE SIB ALAN LLOYD (Commerce Secretary): In view of 
the speeches that have already been made I do not wish to make any statement on 
behalf of Government on this Bill. 

THE HONOURABLE THE PRESIDENT: Motion moved :-
.. That the Bill fllrthl'r to ftmflnd t.he Indian Companies Act, 1913, be taken into considera-

tion. " 

c 

Question put and Motion adopted. 
THE HONOURABLE MR. M. N. DALAL: Sir, I move :-
" That in clause 2 of the Bill. for the word' deleted' the word' omitted' be substituted. " 

This is merely a formal amendment. 

Sir, I move. 
Question put and Motion adopted. 
Clause 2, a'l amended, was added to the Bill. 

THE HONOURABLE MR. M. N. DALAL: Sir, I move :-
.. That in elau;;e 3 of the RiIlllHcr the word' substituted' the word 'namely' be inserted. " 

This again is merely a formal amendment. 
Sir, I move. 
Question put and Motion adopted. 
Clause 3, as amended, was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the BiU. 
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THE HONOURABLE MR. R. H. PARKER: Sir, I move :-
.. That the Bill, as amended, be passed. " 
. Question put and Motion adopted. 

(The Honourable Mr. Hossa.in Imam, in whose name stood the next Motionl 

was absent when called.) 

RESOLUTION BE FORMATION OF A HOME GUARD. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 

Northem: Non-Muhamma.da.n): Mr. President, I beg to move :-
.. That this Council reccmmends to the Governor General in Council that in view of the 

seriousness of the situat ion immediate steps be takfln to form a Home Guard for. the defence of 
the country and that it should be trained on the same !inee as the Brilil;h Home Guard. " 

With your permission, Sir, I should like to delete the words" those of" in the 
last line of the Resolution as printed. 

THE HONOURABLE THE PRESIDENT: Very well. 
THE HONOURABLE PANDIT HlRDAY NATH KUNZRU: Mr. President, this 

Resolution speaks of the seriousness of the situation and urges that as one ground 
for taking the step recommended in it in order to strengthen the defences of the 
country. No words are needed from me, Sir, to depict the difficult situation in 
which we find ourselves at the present time. Japan has become master today 
not merely of the Malaya Peninsula. but also of Singapore and the Malayan Archi-
pelago. It is trying to extend its conquests both in the East and the West. There 
are three countries which it is devoting particular attention to at the present time, 
namely, Java, the Phillipines and Burma. If Java and the Phillipine Islands pass 
under its control, its position, at least for the time being, will be rendered secure 
in the South West Pacific, and it will be free to turn its attention to the Bay of 
Bengal and the Indian Ocean. Shoclld it achieve more success than it has done in 
Burma, the consequences to India. will be even more serious than those of the vio-
tories it has already obtained. We feel already that the enemy is at the gate and 
that we should take all possible measures to prepare the people to defend their 
country. Sir, the dangers which threaten India. will not affect hc:r only. To any 
student of the political and broad military issues which arise out of the present 
war it must be clear that any weakening or disorganisation in India will have serious 
repercussions on the Middle East front, and should the supply of men and material 
from India to the Middle East cease or slacken, it seems to a layman that it will 
be exceedingly difficult, if not impossible, for the Allied armies then to maintain 
their positions. In such a case, there will be a serious danger of our enemies from 
the East and the West joining hands and thus making the position of India vir-
tually hopeless. Apart from this, Sir, we may be exposed to further dangers by 
the advances made by Japan towards the Southern or Eastern coast of India. 
One has only to mention Ce.ilon in order to realise that at the present moment we 
are faced with grave dangers~m nearly all sides. 

Sir, the other day, His Excellency the Commander-in-Chief, r(,plying to a ques-
tion in this House, admitted that the Japanese might use their comma.nd of the 
sea and air at the present time to attack us in various ways. 

" "Va must be prepared". he said, ,. for attack~ on our shipping on the ""8~ ; .md we must be 
prepared for attacks on this land of India from the air and by bombaldnwnt from the sea and 
we may havo to face the pos8ibility 01 a landing ". ' 

No words of mine can better bring home to us the seriousness of the present 
situation than the words of His Excellency the Commander-in-Chief which I have 
quoted. Now, it is necessary when serious dangers threaten us that we should ask 
ourselves whether we ca.ntake any special steps at the present time to meet them. 

B;3 
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Th&t we are in an exceedingly difficult position is no reason why we should sit with 
folded hands or adopt an attitude of defeatism. On the other hand, I feel, a.Iid feel 
in every fibre of my being, that the hour of danger is one which ought to test our man· 
hood most, and it is at such a time that we should show that we can prove equal to 
any emergency. The posItion so far as India is concerned and broadly speaking so 
far as the East is concerned, is the same as the position created in the West by the 
collapse of France in June, 1940. The position of England was an exceedingly peri-
lous one at the time. England was at that time short not merely of trained men but 
also of modern weapons. It had lost a great deal of equipment in France, and Mr. 
Churchill in a frank speech-unlike the replies which the reprE'Sentatives of the Gov-
ernm:mt of India delight in in this Houss-toldthe nation the danger that confronted 
it and appealed to all men, to men belonging to all ranks of life to come forward to 
defend their country. It was at a time like this that the Home Guard was formed in 
England. What more natural than that we should at a time when the situation is 
80 'grave' should ask that a similar step should be taken to strengthen our position in 
our country. 

Now what is the charaQter of the Home Guard which my Resolution urges the 
authorities to establish 1 Before I answer this question I should like briefly to point 
out what the duties of the Home Guard are and why it was necessary to have such a 
force and not some other kind of force, for instance the Volunteers and the Militia 
which existed formerly, to meet the danger with whi:!h England was threatened. It 
is a commonplace today to say that tot8.litarian warfare must be dealt with by totali-
tarian methods of defence. That applies to the situation that existed in England 
in July, 1940 and the danger ·that England may still have to face. The situation 
was somewhat as follows. The Naz~ have adopted a new method of achieving their 
purpose. They do not depend merely on their armies. They first try 
to weaken the morale of the populations concerned. For this p:upose 
they try to have men in sympathy With them in every part of the country 
which they. wish to subjugate. Now these men who are called Quislings or 
fifth c.o[umnists may be found not mereJy in bigg3r towns but also in the 
smaller towns and the villages. It is thus clear that this is a danger whioh 
England had to be prepared to face everywhere. Similarly the Nazis have used 
another method, the method popularly known as that of infiltration, in order to 
create disorganisation in the country which they wished to attack. They try to 
drop parachutists at different places so that the soldiers who arc thus dropped from 
aeroplanes may, after getting into touch with the Quislings in the civil population, 
creat-c a situation in which t.roops sent by troop carrying planes can be landed. Now 
thii4 again is a danger which may have to be faced throughout the country. It is thus 
ciliaI' that a professiona.l army which has to be maintained at certain points cannot 
deal with a danger that is ubiquitous. If we are threatened with danger at every 
point, it is necessary for us to organise a method of defence which will be effective 
M, every point. Now the object of establishing the Home Guard was to provide a 
force which, unlike the army, could make itself felt everywhere. It consists not of 
soldiers but of civilians, who although trained by the ';1itary authorities become a 
part of the regular forces only when actually on duty. It is clear from what I have 
said that if a.n attempt had been made to raise regular troops to deal with a situa-
tion in which every part of the country might be suppo3ed to be in the front line very 
few men would have be~n left to prodllce thos3 supplies without which the army 
cannot work. It was necessary therefore to train men who would normally do the 
work required of civilians and at the same time prepare themselves to do a soldier's 
job when actual danger threatened the particular place where they happened to be. 

From the explanation that I have given, Sir, it must be clear to the House why 
the Home Guard was created in England and what its duties and character are. As 
a writer {)n the Home Guard· has put it, the Home Guard is a means of connecting 
the army with the people at large.. It iB in fact the people's army. The members of 
the Home Guard imbued With intense feelings of natioJt&1isin and knowing that the 



sa.fety of their country is at stake are organised. ·in small groups under the 
cont:rol of the military authorities to render such service as men in their position 
can. They are not expected. to take on large forces. That is the business of the 
regular army. But they can even without being able directly to oppose large enemy 
forces render valuable services. My Honourable friend Mr. Mahtha asks me what 
is the difference between Civic Guard and the Home Guard. My Honourable friend 
Mr. Sapru says that the difference is that between chalk and cheese and I entirely 
agree with him. Mr. Sapru yesterday in his speech explained the position of the 
Civic Guard. It is an auxiliary to the police force, while the Home Guard is an 
auxiliary to the regular forces, the army, the navy and the air force. It is, as one 
writer has put it, practically a fourth arm of defence. 

Sir, the House would doubtless like to know what are the specific duties that are 
assigned to the Home Guard. Their main duties are four in number. They are re-
quired to protect important points from sabotage and attack. They have to act as 
observers reporting the time and place of any enemy landings that may take place. 
Then again one of their duties is to deliver immediate attacks on parties of enemy 
troops landed not in overwhelming numbera. They are given such training as would 
enable them to deal with small enemy groups. And la3tly, Sir, in the event of their 
being unable to face the enemy directly because of his strength or because of his 
bzing heavily armed, their task is to withdraw to previously prepared positions, that 
i:i fortified posts, and thus in every conceivable way harass the enemy, delay his pro-
gress and make it impossible for him to get the food and r.est that even he must need. 
These are, Sir, the main duties of the Home Guard. This description will have en-
abled my friend Mr. Mahtha to understand clearly the difference between the Civic 
Guard and the Home Guard. Now, Sir, it is obvious that duties so important &8 
those which are entrusted to the Home Guard require previous training for their 
proplr performance. The members of the Home Guard therefore receive a training 
suited to their positions and their responsibilities in England.' They are not tr8.ined 
in the same way as the regular troops. They are not, for instance, drilled in the same 
way. But they are certainly taught to shoot. The rille is their principal weapon. 
But it must not be supposed that the Home Guard in England cam~ into existence 
at a time when it was possible to provide each member of it with a rille. As I have 
already said it was created at a time when England was in no little difficulty in res-
pect of equipment. 

Having, Sir, described the position of the Home Guard, I shall now deal with the 
latter part of my Resolution in which I ask that a Home Guard should be established 
in India and that it should be trained on the same lines as the British Home Guard. 
In asking that a Home Guard should be established here and that it should receive 
the same training as the British Home Guard does, I am not unaware of the differences 
between our position and that of England. I am aware that it may not be possible 
for us to givi: our Home Guard all at once that training which the British Home Guard 
receives at the present time. But the training given to the British Home Guard 
was not always what it is today. When it was commenced it was more elementary 
than it is today . .It was slowly developed. I ask that the same thing should be 
done here. I realise that we cannot all at once create a Home Guard which will 
be as well trained as the British Home Guard and which will be provided with all 
those arrangements for the defence of the country which the British a.uthorities ha.ve 
in course of time been able to provide for the defence of England, for !nsta.nce, fortified 
posts, road blocks, and so on. I am aware of these difficulties but I see no reason 
why a beginning, and a large beginning, should not be made even at the present time. 
~ow I shall ~e.to]d, Sir, that there ~s s~rious dearth of equipment in this country. 
SIr, the DommIOns Secretary, speakmg In the House of Lords the other day, drew 
the attention of the critics of Government to the shortage of equipment in this country 
and said:- . 

.. It was not right to assume that the million men who at present compo"e thl'l Indian A,fmy 
... ere armed .611d fully trained. Every man who was fully armed was beiItg used. Eq\lipment waB 
a· diflieuJt part of the pro'bJem". '. .'. . 
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Sir, a shiver ran down the spine of my Honourable friend Sir Firoz Khan 

Noon yesterday when Mr. Sapru referred to the shortage of rifles in this country. 
I wonder whether he had read the statement of the Dominions Secretary before he 
got up and asked my Honourable friend to reserve his remarks with .regard to the 
shortage of equipment for the secret session which he expected would soon be held. 

Sir, England being a free country does not follow the hush-hush policy that al-
ways commends itself to the authorities here. I asked a simple question this morning 
about the number of troops, Indian troops, captured by the Japanese in Ma.la.ya and 
Singapore. Weare vitally interested in the matter and yet the answer that we 
received from His Excellency the Commander-in-Chief was that he could supply us 
with no information on the point. We are to send our soldiers to every possible 
theatre of war out~ide the country but we are to take no interest in their welfare. 
We are not to be told what has happened to them. We are not even to be told how 
many of them have fallen into the hands of the enemy. It is known, Sir, that the 
British Prime Minister, or his Deputy in the House of Commons, has promised to give 
full information regardin~ the circumstances connected with the fall of Singapore 
and the capture of Allied troops by the Japanese as BOon as the necessary reports are 
received from such people as can sand them, but, even with this knowledge, His Ex-
cellency the Commander-in-Chiefthought that he would be giving out a very valuable 
secret if he told us what the number of India.n troops ca.ptured in Malaya was. Can 
this information be of the slightest use to the enemy 1 The enemy knows it already. 
Unless, therefore, Government thinks that the Indians are all enemies of the Govern-
ment, that they are greater enemies of the Government than the Japanese, there was 
no point, Sir, in Jenying us the simple information that was asked for in my question. 
This is, Sir, the attitude of the Government of India, and it contrasts painfully with 
the attitude adopted by the British authorities in England, because while England 
is a free country India is not. It is unhappily still a slave country. 

THE HONOURABLE THE PRESIDENT: Will you please bring your remarks to 
a close as you ha.ve already exceeded your time 1 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Sir, I have already 
said that I shall be told that there is il shortage of equipment in this country and that 
it is obviously impossible at such a time to create another force which will make the 
demand on our equipment even heavier than it is. Sir, while I do not minilnise 
the force of this objection, I cannot adlnit that it is conclusive and that we can do 
nothing at the present time but just wait on events. We may not have an abundance 
of modern rifles but rifles of all kinds can be found in the country. Why should it 
be necessary to arm the Home Guard with up to date rifles! If they could be had, it 
would be an excellent thing but if they cannot be had why should we not use any old 
rifles that the Government of India may have. Secondly, Sir, there must be in the 
posBession of the people a certain number of firearms and they can be useful at this 
juncture, even thr)Ugh they may be obsolete. Firear'ms not of military specifications 
are being used in Australia. If the Government call them in by appealing to the pat-
riotic sentiments of their holders I have no doubt that they would receive every help 
from the people concerned. Then again, Sir,-

THE HONOURABLE THE PRESIDENT: Please bring your remarks to an end. 
You have already exceeded your time. 

THE HONOURABLE PANDIT ffiRDAY NATH KUNZRU-perhaps the States 
will be able to come to our aid. They may have supplies of rifles, whether old or new, 
which would be extremely useful to us, rifles which the military authorities hav.e 
Icrapped but which the Home Guard nonetheleaB may be able to make ,oocl U8e of. 
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Ap~rt from this Sir, there are other kinds of WMPOns that may be used ; for 
instance, hand grenades or even lIuch things as " Molotov cockta.ils ". "Molotov 
cocktails .. may be useful in dealing with the enemy ~rmoured cars an~ vehicles and 
as their manufacture is not complicated as they conSlSt, ~ro~Y ~pe&kmg, of a glass 
bottle abOllt a pint in size contain~g an inflammable liquid, . It should not. be 
very diffioult to produce them in thiS country: In th~se, and In o.ther way~. SIr, I 
venture to submit that the Government of India can stIll do somethmg. Be81des the 
Home Guard has exceedingly important duties to perfoI'm which do not require thf'i 
use of rilles. This is an additional reason for creating a body of the kind mentioned 
in my Resolution. Sir, the position is n. difficult one. We must, therefore, be pre-
pared to brush aside objectio~, to overco~e difficulti~s, and do whatever w~ can lot 
this juncture to meet a situatIOn o~ ex~eptIOnal graVIty .. ~f such a ResolutIOn had 
been moved two or three years ago It mIght have been legItImate for the Government 
to say that they did not possess the necessary equipment. T~day such ~ reply 
would not be enough. It would convict the Government of IndIa of a deSlfe not 
to do anything. H they trust the people, if they are prepared to appeal to the 
patriotic sentiments of Indians, and if, taking their courage in bQth hands, they are 
willing to come forward and create a people's army, I am sure that in spite of the 
serious disadvantages we are suffering from a strong Home Guard can be estab-
lished at the present time, which may be able to render. gceat services to th(' 
country. 

Tim HONOUlU.BLE RAI B.A1I.ADUR SRI NARAIN MARTHA (Bihar: Non-
Muha.mmadan): Sir, I shall be very brief. Ijustrisetoexpressmy support tothe 
Resolution so ably moved by the Honourable Dr. Kunzru. The only criticUftn 
that appears to me of this Resolution is tha.t perhaps we are considering this 
~uestion a little too late, when the enemy is already at our doors-- ! 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Not at all. It waa 
created at such a. ti'ni.e of danger in England. 

THE HONOUlU.BLE RAI B.A1I.ADUR SRI N ARAIN MAHTHA: What I feel is that 
Government ought to have been thinking of creating a Home Guard much earlier. 
But have we not seen in this House, only a few months ago, Resc1ut:onslike the rais-
ing of the University Training Corps being opposed by the Government 1 Naturally. 
therefore, a Government which even when the war was on did not think of training 
the student!! in the Universities how to make themselves useful in a situation like the 
present one could never have felt that it was their duty to create a "Home Guard in 
this country. 

I am thankful to the Honourable Dr. Kunzru for having cleared mv doubts 
with regard to the difference between the Home Guards and1ihe Civic Guards. I have 
seen something of these Civic Guards in my province and I can say that they are not 
likely to prove of much use in times of approaching dan~ers which we may have to 
face. I have also noticed that in many places, where Government fixed a limit"of, 
say, 60 Civic Guards in a district, the distriot officers have not been able to recruit 
more than 20 or 30. In my own district where the Government of Bihar fixed a 
limit, I think, of about 60 or'70, we still have not got more than ahout 40 Civic Guards 
and these as well of not a very commendable type. The reason for thil> is not distant 
to seek. The reason is inherent in the distinction between the Home GU1.rds and 
the Civic Guards and this is also what prevents the type of people whom you want to 
come forward and join the Civic Guards from coming forward to do so. The Civic 
Guards are, as was pointed out by Dr. Kunzru, an adjunct to the police force. You 
want them to march under the orders of ordinary jamadars in the J10lice thana.s. 
You cannot expect people who come from respectable classes to take orders from 
illiterate jamadars. Therefore, what is essential is not to flatter yourself, not to feel 
complacent that you are doing enough for the safety of the country by the creation 
of Civic Guards but to take upon yourself the task of the forma.tion of these Hame 
Guards on proper lines which will be of some use to us during the time of need. 
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There is alSo one very important thing which is rather of a psycho-political 

character. The Indian 80 far has not been made to feel that he is called 
upon to defend his home, to defend his country or to defend his indepen. 
dence which will be his today or tomorrow. The Indian naturally at th~ 
present time feels that he is being called upon to defend his chains, his pre~nt 
servitude and that 8tatUB quo is what you want to mainbin in future. 
Unless the Government come forward with a bold declaration that Indians 
are free and that they are being called upon to defend their home . and their 
independence and not to defend their chains, you will never find in this country 
response for anything. You must always remember this and also that Civic 
Guards are no use. You must have Home Guards. Train them properly on the 
British lines, as pointed out by the Honourable Dr. Kunzru and make the Indians 
feel that it is of importance to them as free men and women to resist the enemy and 
not as slaves to whom it may really mean only a change of masters. I wanted to tell 
the Government very plainly these things and that is the. only reason for my in. 
tervention in this debate. Before I sit down I would like to ask one question which 
the Government Member may reply to, and it is this. I would like to know what 
time it takes in England to train these Home Guards. That was one point which the 
Honoura.ble Dr. Kunzru did not touch upon. 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan): I will be very, very brief, Sir. I should like to lend lily support 
to the Resolution which has been moved by my Honourable friend Dr. Kunzm. 
He. has pointed out that we are placed in the Bame sitUation which faced England 
after the collapse of France and that Home Guards were instituted in England after 
that collapse. He has explained the nature of the duties of these Home Guards. 
I do not think I should be adding usefully to the discussion in the Council if I were to 
state over again what has been stated by him 80 eloquently. I would, however, 
like just to say one word by way of critillism of the attitude of Government Members 
towards war questions on the part of the Opposition. The Honourable the Leader 
of the House-l hope, Sir, he will some day be the Leader of the Opposition here-
yesterday and today reminded us that this was war time and questions .can only be 
answered in secret 8ession--

THE HONOURABLE MA.LIK Sm FIROZ KHAN NOON (Leader of the House) : 
I did not say that. 

THE HONOURABLE MR. P. N. SAPRU--or that we should expect even very 
obvious criticisms to be answered only in secret se88ion. 

Tm: HONOURABLE MALIK SIR FmOZ KHAN NOON: No, no. 
THE HONOURABLE THE PRESIDENT: He said that you can conveniently 

reserve your remarks for that session. That is all: 

THE HONOURA.BLE MR. P. N. SAPRU: I know that in the British House of 
cOm'mons they have had some secret sessions. But I like to read whenever I can the 
copy of my Han8ard and I clabn to be a fairly close student of international affairs. 
I find that much more plain speaking is done in the British House of Conlmonsthan 
is done in the Indian Legislature. I would like to remind him of the speech 'which 
was delivered by an ex-Premier of England, Mr. Lloyd George, after the fall of Narvik. 
I would like him to read the speeches today of Mr. Hore Belisha who was a Minister 
of the Crown and who held the responsible post of Secretary of State for War. I 
should like to refer him to the speeches of Mr. Shinwell, who was Secretary for Min£'l!. 
He may be an extreme Labourite but there is another extreme Labourite in the Cabi-
net today. 

't'P H,QNOUJWJLE ~ 8m FIROZ KHAN NOON: Your standard is hisher., 
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THE HONOURABLE MR. P. N. SAPRU: Our standard in every respect, includ-
ing that of the Executive Council, is lower. We like to live in a 

l.p. M. world of absolute unreality and we have created for ourselves a 
world which has no relation to the larger world of which we are a part. The British 
official the Indian offiical, the Government Benches, the Opposition Benches, all 
like to live in the Fifth Century B. C. They cannot get away from the Fifth Century 
·B. C. I think in some parts of the world there was more progre88 in that era than 
there is today in the GoverIlment oHndia. That is what I feel, and I have been pro-
voked to make these remarks by the Honourable the Leader of the House, for whom 
I have personally very great esteem. 

Well, Sir, I find that a man like Sir George Schuster, who is fairly conservative, 
has been making some very pungent criticisms about the Government's production 
programme. He made the other day I think a speech in Leeds in which he said that 
the production programme of the Government of Mr. Churchill was all wrong, that 
they had messed things up, that the profit motive was not working properly in indus-
try, that the system of control was not right. All these things are being sa.id by 
English politicians and our Leader of the House does not lecture to them but he 
lectures to us for a.sking very obvious and simple queations. 

THE HONOURABLE THE PRESIDENT: Will you please disc~88 the Resolution. 1 

THE HONOURABLE MR. P. N. SAPRU: What is the nUmber of prisoners in 
Malaya 1 Surely the Japanese know exactly the' number of Indians captured by 
them and you will not be helping them by telling us the number of Indians captured 
in Singapore. Sir, all this is not the way to enlist our co-operation. If you wish to 
enlist the wholehearted co-operation of this country you must, even at this late hour, 
change your ways; because it is my firm conviction that England can win this war 
and will win this war if she de-imperialises herself. That I think is the basic issue. 
Th~ba8ic issue is political. If you can settle the political issue you will be able to 
have Home Guards--

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: On a point of order, Sir. 
The Honourable Member has been taking us to task for not aIlBwering a certail;l ques-' 
tion. If he will kin<lly read what was asked in that question, he will find it was the 
number of troops in Malaya and not the number of prisoners that he wanted to know. 

THE HONOURABLE MR. P. N. SAPRU: Sir, I a.m rather surprised at the state-
ment ofthe Honourable the Leader of the House. It has been given out that 73,000 
troops surrendered in Singapore. I a:m not giving out any war secret. Sdme figures 
were also given of Indian troops and Australian troops. If he were the Leador of 
the House in the Australian Cabinet and he had refused to tell the Australian people 
what the number of men who had suffered in Singapore was I doubt if the Australian. 
ParliSment would have tolerated him for a minute. 

THE HONOURABLE THE PRESIDENT: Order, order. The Honourable Pandit 
Kunzru was entitled to deal and he dealt in his speech with reference to this matter' 
but I 11.10 not going to allow every }lember to go outside thil! Resolution and discu~ 
matters which are entirely foreign to this Resolution. 

THE HONOURABLE MR. P. N. SAPRU: Thank you, Sir, for reminding me that 
I ha.ve to speak on this Resolution. 

. THE HO~O~ABLE PANDIT HIRDAY NATH KUNZRU: May I sa.y in all 
fa.lmess to this BIde of the House that my Honourable friend the Leader of the House 
got up and tried to make things worse by sa.ying tha.t we asked for information not 
with regard to the troops captured in Malaya.. but the nu~ber of troops in Mala.ya.. 
Does he mean to sa.y that there are any troops lD Malaya whiCh are under the control 
of His Majesty's Government or the Government of India. 1 What is the difference 
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between the troops tit Ma.laya and the tro,ops captured in Malaya' I Can only say 
that if this is the level of intelligence of the Members of the Executive Council the 
country cannot congratulate itself on its Executive Council. 

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: The Honourable Mem-
ber has forgotten his question. He asked us how many troops had been evacuated. 
from Malaya. How ca.n we tell him that! 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: That was the second 
question. The Honoura.ble Member should ~ad my questions first. 

THE HONOURABLE MR. P.N. SAPRU: Sir, the Home Guards provide a force 
that, unlike the army, should make itself felt, and the Home Guards become part of 
the army only when they become regulars. The principal function of these Home 
Guards is to guard the country against a certain technique which has boon developed 
by Nazi Germany. She has been relying not only upon her superior military forces; 
she has also been relying upon fifth eolumn activities and she tries to organize a 
strong fifth column in every country she intends to overcome. We do not want 
this fifth column activity to flourish in any shape or form in this country because we 
are clear in our ideology. I am not quite sure that the so-called loya.lists of the 
Government are so clear in their ideology as we are. I wa.s talking to the chauffeur 
of a gentleman who was.a great pillar of the British Raj after the collapse of France. 
He sa.id, " What is happening, Sir, in France 1" He was worried. He assumed tl;l.at 
Britain would be defeated, but he said, " So far as I am concerned, my job is quite 
safe. My boss has done very well under the British Government. He has got titles, 
he has got honours and contracts and so many other things from the British Govern-
ment, and when Hitler cdDles here I am quite sure he will be the first to visit him and 
he will garland Hitler and say, ' I Mn very sorry, the British forced me to help them, 
but now I will help you'." That is the loyalty of the loyalist class in this country . 
So far as the educated. and thinking classes are concerned, they have certain loyalties 
because they believe in certain ideals, the ideals offreedom, of democracy and social 
justice. And therefore, Sir, I would like this war to be converted into a peoples' war, 
and if you have institutions like the Home Guards you will be converting this war 
into a peoples' war. For that reason, Sir, I support this Resolution. 

HIS EXCELLENCY THE COMMANDER-IN·CHIEF: Sir, I Im1 not sure if the 
exact position of the Hrone Guard in the United Kingdom is realised by Honour-
able Members. The Home Guard in the United Kingdom is a military organisation 
which is under the War Office and is armed and trained under its supervision and 
control. It is called the Home Guard, but it might just as well be called the Terri-
torialArmy. In pre-war d!l.y& we had 0. Territorial Army in the United Kingdom 
which was originally intended for home defence. At the outbreak of this war the 
territorial army was incorporated into the regular army and assumed full liabilities 
for service in any part of the world. Its place in the home orga.nisation has ~ 
taken by this Home Guard and the Home Guard is just the sa:me as the old territoriaJ. 
arDiy. Much the Bame thing has happened in India.. We had a territorial force at 
the beginning of this war and now a very vast majority of the officers and men of our 
original territorial force have become regular units and what remains of them, for 
certain legal rC&sons I understand, remains only in name. IUt was possible for us to 

, re-raise it as a territoria.l force or Home Guard, we should be very glad to do so. But 
here my Honourable friend the mover of the Resolution has anticipated very correctly 
what I am going to say. We are extremely short both of equipment and instructors 

. :and we need all we have got and all that we can see coming forward for the expansion 
'Of the regular amy and in the term "equipment" I include rifles a'bout a plethora. of 
'which there has been a very great deal of misapprehension. We are very short of 
. rifles, 80 much 80 that a part of the military units a.re at the present moment uaing 
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captured. Italian rifles. What we ar" doing in brief is we are ra.ising our new forma-
tions as rapidly as we can train them, arm them and equip them; and in our assump-
tion the Helme Guard of India is its regular" army which is growing every day and 
which is being joined by large classes all over the country who were not previously 
enlisted. I would like to say that the only difference between the Home Guard in 
the United Kingdom and the old pre-territorial force is that-men are taken into the 
Home Guard who are often much older than the normal military age. That is 
because man-power in England is very short and we are compelled there to use any-
body who is sufficiently fit physically for local defence. Those conditions do not at 
present obtain in India. and while we have considerable quantities-large quantities 
.of young men-there is no need for us to enlist old ones. In view of the explanation 
I have given, Sir, perhaps the Honourable Member will withdraw his Resolution; 
if not, I must oppose it. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Mr. President, His 
Excellency the Commander-in-Chief has given the answer that I expected and which 
anyone could expect from the general character of the Government of India. The 
answer to every demand of ours is either that the time for it has not come or that it 
must not be conceded because the situation in this country is different from that of 
England. His Excellency the Commander-in-Chief dealt very briefly with the position 
of the Home Guard in England. I wonder whether I said anything tending to show 
that the Home Guard was under the control of the civil authorities. I think every-
one among us knows that the Home Guard is under the control ofthe War Office but 
it is different from the regular army and from the descriptions of the Home Guard 
that have been given in books and by responsible British public men it does not 
appear that they are just the territorials under another name as His Excellenoy h~ 
.said. 

Sir, His Excellency the Commander-in-Chief has told us today that there i1I a 
~erious shortage of rifles in this country. But I wonder whether the situation in 
respect of equipment in England in June and July, 1940 was a very hopeful one. 
I do not know what the exact situation was, but judging from what was said in the 
preBS it seems to me that it was pretty nearly as bad as the position in India today. 
1£ in spite of these difficulties England created a Home Guard and directed all its 
.energies to the manufacture of the neceBSary equipment, I see no reason why the 
Government of India should adopt a purely obstructive--I may say a defeatist-
attitude and tell us that nothing more can be done than is being done by the autho-
rities at the present time. If the Government of India. cannot do any more, why 
should they make appeals daily to the civilian population to come forward to help 
them ~ How is the civilian population to help them, how is its morale to be strength-
ened, how is it to help in making the defences of the country stronger ~ I should 
have thought that bearing in mind that an organisation like the Home Guard 
-has had to be established not merely in England but in some other freedom-loving 
-countries and taking advantage of the experience of these countries the authorities 
be ready to establish such a force in this country also. But evidently tlfey are not 
prepared to abandon their old policy of distrust. His Excellency the Commander-
in-Chief said to us in his closing observations that in India. the expanding army 
.should be regarded as its Home Guard. It would be a stroke of temerity on my part 
to question the soundneBS of His Excellency's view. NevertheleBS, I venture to 
point out that the reason for the creation of the Home Guard is that no army, how-
ever large, can take the place of the -Home Guard. Yet His Excellency the Com-
mander-in-Chief doubtleBS knowing fully the circumstances in which the British 
Home Guard was created and the reasonS which led to its creation asks us to aocept 
-the view that when an army is sufficiently large it may be regarded as the co~~ry's 
.Home Guard. Sir, however large the Indian Army may be, it can never take the 
place of an Indian Home Guard, because the regular soldiers cannot be present in 
every town and in every village to meet danger in the various forms in which it may 
:ma.ke its appearance. How can the regular forces, for instance, deal with the fifth 
-co11lD1llista who may be carrying on their propaganda. in _subtle ways everywhere , 
"This is at least a thing which can be done only by members of the civil popUlation 
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who alone are in a pOsition to defend their national interests against the -machinations 
of those who have decided to throw in their lot with the enemy. 

Sir, I do not think that the reason given by His Excellency the Commander"in-
Chief, namely, the shortage of equipment, is cogent enough to warrant his opposition 
to my Resolution. It seems, Sir, that realising that the Home Gua.rd, which has been 
called a " People's Army" can be created only when the people are given the feeling 
that they are fighting for their own country, he is not prepared to create such a body 
in India where the existing form of governlnent is far from being national. The 
reasons, the real reasons, it seemB to me, for opposition to my Resolution are therefore_ 
political and not military. 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: No, no. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Had the Govern-
ment been in sympathy with our national demand (An Honourable Member: They 
are.) The Honourable Member is very credulous. Had it been prepared to takes. 
lead in stimulating the national consciousness of the peC?ple I am sure that it 
would have welcomed my Resolution and indeed been anxious to accept 
it, but it is obvious, Sir, that so long as the political outlook of the British 
authorities continues to be' what it is, so long as they regard India as their 
estate, so long as they consider their own interests to be of greater importance than 
the interests of the people of this country, there is no chance of their accepting any 
Resolution of the kind that I have moved. If there is shortage of equipment today 
it is due to their own past policy. If what is published in newspapers is correct, 
they have not even fully carried out the recommendations of the Roger Commission. 
At any rate, they were guilty of a great deal of delay in executing such of the projects 
as have been set on foot. One would have thought that realising their own respon-
sibility for the present state of things, realising that their own past policy had placed 
India in a perilous situation, they would join hands with the people in taking all 
possible steps to make them feel that the interests of the Government were the same 
as those of the people of the country and strengthening the defences of the country, 
but the attitude of His Excellency the Commander-in-Chief shows that the outlook 
of the British authorities has not changed during the last quarter of a century, or 
I might say during the last half a century. It is obvious, therefore, Sir, that my 
Resolution cannot commend itself to the authorities, but I cannot oblige His Excel-
lency the Commander-in-Chief by withdrawing it. I know that it will be defeated 
but I must ask you, Sir, to put it to the vote to mark our protest against the attitude 
adopted by the authorities. 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: Sir, I do not deny the desir-
a.bility of a Home Guard, but I have tried to make clear what is at the present moment 
a deciding factor, and that is lack of equipment and lack of instructors, all of which 
are required for the raising of our new formations which at the present moment. 
I consider, take the place of any Home Guard (Hear, hear) and surely the Honourable 
Member does not wish us to divert those instructors and that equipment from the 
troops which we are now raising. When and if our military needs have been satisfied. 
I for one would most certainly not oppose the formation of a Home Guard. (Hea.r. 
hear.) At the present moment it is physica.lly not possible to do it. 

THE HoNOURABLB THE PRESIDENT: Resolution moved. :-
.. ThiR Council recommends 10 the Goventor General in Council that in view of the serjOUPDeS8 

of the llitua.tion immediate steps be taken to form a Home-Guard for *-he defence of the country 
and that it should be trailled on the same linea as the Bri$ish Home Guard. " 

Question put and Motion negatived. -----
('Ibe Honourable Mr. G _ 8. llotilal W&8 not present to move the Resolution 

against hill D8.lDe.) 



STATEMENT OF BUSINESS. 

'l'BB HONOUlWlLE MAUlt Sm FIROZ KHAN NOON (Leader of the HoWIe) : 
Sir. I suggest that we meet next on Tuesday, the 10th, to consider and pass the 
following four Billa :-

1. A Bill further to amend the Indian Penal Code ; 
2. A Bill further to amend the Cotton GinniDg and Pressing F&etories Act, 

1925 ; 
3. A Bill to provide for the exten8ion of the time limited by or under the 

Indian Patents and Designs Act, 1911, for the doing of acts thereunder; 
and 

4. A Bill to extend the date up to whioh certain duties ohar&cterised &8 pro-
tective in the First Schedule to the Indian Tariff Act, 1934" sh&ll have 
efFect. 

The Councll then adjourned till Eleven of the OIock on Tuesday, the 10th Maroh, 
1M2. 




